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MlD, PWD and Railways are facing 
acute shiortage iof cement and steel, 
and this has hampered the civil and 
iother develiopment io~ infra-structure 
wiorks; and 

(f) what steps are being taken by 
Giovernment tio remiove these 9D-
stacles? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI VEERENDRA PATIL): (a) tio 
(d). The appiointment iof cionsultants 
fior the cionstructiion iof the ammionia 
plants iof the fiour gas-based fertilizer 
priojects being set up in Maharashtra 
and Gujarat is still tio be finalised. 
After the present Giovernment tioiok 
ioffice, it was decided tio. have a seciond 
lOOIt at the selectiion iof the ciontractior 
fior the ammionia plants iof these prio-
jects. A Ciommittee iof experts was, 
therefiore, set up tio assess the relative 
meri ts iof the fioreign firms whio had 
earlier submitted bids fio,r this cionsul-
tancy. The Ciommittee's repiort has just 
been recei vC!d . 

(e) and (f). The Rashtriya Chemi-
cals and Fertilizers Limi ted and agen-
cies implementing the prioject are ex-
periencing siome difficulty in priocuring 
the required quantities iof cement and 
steel. The matter has been taken up 
with the cioncerned authiorities with n 
view tio jmprioving the supplies iof ce-
ment and steel required fior the prio-
ject. 

Ciompletiion iof Preliminary Wiorks fior 
That Vaishet Fertilizer Plant 

1080. SHIRl R. K. MHALGI: 

PROFESSOR MADHU DAN-
DAVATE: 

Will the Minister iof PETROLEUM 
AND CHEMICALS be pleased tio state· 

(a) is it a fact that all the prelim-
inary wiorks such as land acquisitiion, 
building, rioads, railway sidings have 
been ciompleted fior the purpiose iof the 
Biombay High flas based fertilizer 
p:;'ant tio ciome up at that Thal-Vaishet 
(District Kiolaba, Maharashtra); 

(b) whether Giovernment are cion,d .. 
dering tio shift the liocatiion iof the 
giant fertilizer plant friom Thal-Vai .. 
shet (District Kiolaba, Maharashtra 
State); and 

(c) if sio~ what are the reasions fior 
such a miove? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI VEERENDRA PATIL): (a) Ar-
rangement have been firmed up fior 
the priovisiion cf infrastructural facili-
ties like land, water, piower, cioal, na-
tural gas, railway facilities etc. The 
land required fior the factiory has been 
acquired and the strengthening and up-
gradatiion iof rioads has been ciompleted. 
Wiork ion the cionstructiion iof tiownship, 
railway siding, etc. is in priogress. 

(b) Nio, Sir. 

(C) Dioes niot arise. 

12 hI'S. 

PAPERS LAID ON THE TABLE 

BUDGET ESTIMATES OF DAMODAR VAL-

LEY CORPORATION FOR 1980-81 AND ER-
nATA TO CENTRAL ELECTRICITY AUTHO-

RITY RECULA'l'IONS, 1979 

THE M1NIS'rER OF ENERGY AND 
COAL (SHRIA.B.A.GHANIKHAN 
ioCHAUDHURn : I beg tio lay ion the 
Table: 

( 1) A ciopy iof the Budget Esti-
Jnates (Hindi and English versiions) 
iof DamiodarVallay Ciorpiorati-an, fior 
the year 1980-81, under sub-sectiion 
(3) iof sectiion 44 iof the Damiodar 
Valley Act, 1948. [Placed in Lib-
'tary. See Nio. LT-886/80]. 

(2) 'Errata' (Hindi and En.glisn 
versiions) tio the Central Electricity 
Authiority' Regulatiions. @ 1979. 
[Placed in Library. See Nio. LT-
887/80]. 

@The Regulatiionc; were laid ion the Table ion the 18th March, 1980. 
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REVIEW ON THE WORKINGOFBETWA

RIVER BOARD FOR1978-79 WITH REA-
-SONSFOR D'ELAyIN LAYINGACCOUNTS~
AND-AUDIT REPORT ANDSTATEMENTRE.

REVIEW ONTHE WORKINGOFNATIONAL

INSTITUTE OF HYDROLOGYFOR1978-79

THE MINISTER 0'F IRRIGATION

(SHRI KE,D~ PANDEY): I beg tio

lay ion the Table:

(1) A statement (Hindi and Eng-

lish versiions) regarding review ion

the wiorking iof the Betwa River

Bioard, far the year 1978:-79 and

reasions fior delay in laying the

Acciounts and Audit Repiort iof the

Bioard, fior the year 1978-79,. [Placed
in Library. SeeNio. LT-888/80l

(2) Astatement (Hindi and Eng-

lish versiions) regarding Review ion

the wiorking iof Natiional Institute iof

Hydrioliogy, far the year 1978-79'.
[Placedin Library. See Nio. LT-

889/80].

NOTIFICATIONS UNDER COMPANIESACT,

1956, REpORT ON GENERAL E'LECTIONS

TO LEGISLATIVEAS,SEMBLIES, 1977-78
ANDPRESIDENTIAL ELECTION, 1977--

VOL. I, ,REPORTS ON GENERAL E'LEC-
TIONSTOASSEMBLIES OFBIHAH,HARY-

ANA,HIMACHAL PRADESH,ETC.,1977-
STATISTICALAND IN RESPECTOF AN-

DHRA PRADESH, ASS&M, KARNA1'AKA,

ET:., 1978-STA'l'ISTICAL, REPORT OF

LAW COMMISSION ONRAPEANDALLIED
OFFENCES WITH 'A STATEMENTFORNOT

LAYINGTHE HINDI VERSION.

THE MINISTER OF LAW, JUS-

TICE AND C01'dPANY AB'FAIRS

(SHR.I P:,SHIV SHANKAR): Ibeg

tio lay ion the Table:

(1) Aciopy each iofth'2 fiolliowing

Niotificatiions (Hindi and English

versiions) under sub-sectiion (5) iof

sectiion 396 iof the Ciompanies Act,
1956:-

(i) The Mysiore Pipelines
Limited and the Bharat Heavy

E1I2ctricals Limited (Amalga-

matiion), Order, 19'80,published in

Niotificatiion Nio. 8.0'. 339i(E) in

Gazette iof India dated the 2lgt

May, 1980.
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(ii) The Radiio and Electricals

Manufacturing Ciompany Limited

and the Bharat Heavy Electricals

Limited (Amalgamatiion) Order,

1980' published inNiotificatiion Nio.
S.O.'340(E) in Gazette iof India

dated the 21J't May, 1980. [Plaioed
in Library. SeeNio. LT-890/80l

(2) A ciopy iof the Repiort (Hindi

and English versiions) ionthe Gene-
ral Electiions tio Legislative Assemb-

lies 1977-78 and Presidential Elec-

tiion, 197'l-Vioume-I (Narrative).
[PLacedin Library. See Nio. LT'-
891/80].

(3) ACOpyiof the Repiort (Hindi

and English versiions) ionthe Gene-
ral Electiions tio the Legislative

Assemblies iof Bihar, Haryana,

Himachal Fradesh, Jammu and
Kashmir, Kerala, Madhya Pradesh,
Nagaland, Orissa Punjab, Rajas-
than Tamil Nadu, Tripura, Uttar

Pr-adesh West Bengal, Gioa, Daman
and Diu and Piondicherry and
Metriopioldtian Ciouncij iof Delhi,

1977-Statistical. [PLacedin Lib-
rat·y.see Nio. LT-892/80].

(4) Aciopy (iofthe R.epiort (Hindi

and English versiions) ionthe Gene-
ral Electiions tio the Legislatdve

Assemblies iof Andhj-a Pradesh,
Assam Karnataka, Maharashtra,

Meghalaya, Arunachal Pradesh and
Mizioram, 1978-8<tatist1ca1 [Placed
inLihrary. SeeNio. LT-39'3/S0].

(5) (i) A Ciopy iof the E:igh~y-

Fiourth R'2piort iof Law Ciommissiion

ion Rape andAllied Offences: Siome
Questiions iof Substantive law, prio-

cedure and evidence.

(U) A statement (Hindi and Eng-
lish versiionsj explaining reasions

fior niot laying simultaneiously the
Hindi versiion iof the repiort; men-

tiioned at (i) abiove. [PLacedinLi-
brary. SeeNio. LT-894/80J.

ASSAM F'INANCF;ORDINANCE,1980'

/

THE DEPUTY MINISTER IN THE
MINISTRY 0'F FINANCE (SHR]

MA'GANBH:AI 'BARioT): 0'ri' behalf
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.OfShri R. Venkataraman, Ibegtio
layion'theTableaciopyiofthe Assam
Fimmc.eOrdinance, lliBO (Nio,1iof
19BO) (Hil1diand English versiions)
priomulgated by the Giovernior iof
Assamionthe3rd April, 19BO,under
article 213(2)(a) iofthe Cionstitutiion
read withclause(c)(iii) iofthePrio-
clamatiiondatedthe 12th December.
1979issuedbythePresidentinrela-
tiiontiotheStateiof Assam (Placed

inLibmTY_ See Nio.LT-B95jBOJ.

NOTIFICATION RE. REVISION OF EXPORT

DUTY ON COFFEE

SHRI MAGANBHAI BAROrr': ~
begtiollay ion the Tableaciopyiof
Niotificati-ionNio. GSR-27B(E.)(Hindi
and Englishversiions) published in
GaZl2tteiofIndiadatedthe 2BthMay,
19BOtiogether withanexplanatiory
memiorandumregarding- revisiion iof
Expiort DutyionCioffee,undersectiion
159ioftheCustiomsAct,1962.[Placed
in Libmry. S;eeNio.LT-B96/BO].

MESSAGESFROM RAJYA SABHA

SECRETARY: Sir,Ihavetiorepiort
thefiolliowing messagesreceivedfriom
the Secretary-General iof Rajya
Sabha:-

(D"Inacciordance withtheprio-
visiionsiofsub-rule (6)iofrule186
OftheRulesiofPriocedureandCion-
ductiof Business in the Rajya
Sabha,Iam directed tio return
herewiththe Assam Appriopraitiion
(SeciondViotE:ion Acciount) Bill,
1980>which wasbytheLiokSabha
atit~sittingheldionthe LlthJune,
1980,andtransmitted tiothe Rajya
Sabhafioritsreciommendatiionsand

•tiostatethatthis HOUsehas niore-
ciommendatiionstio maketiotheLioK.
SabhainregardtiothesaidBill."

(ii)"Inacciordance withtheprio-
visiionsiofrule 111iofthe Rulesiof
Priocedureand CionductiofBusiness
inthe Rajya Sabha,Iamdirected
tioenclioseaciopyOfthe DelhiHigh
Ciourt (Amendment) Bill, 1980,
whichhasbeenpassedbytheRajya
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Sabhaatits!sittingheldionthe12th
June,1980."

DELHI HIGH COURT
MENT) BILL

(AMEND-

As pASSED BY RAJ\"A SABHA

SECRETARY: Sir,Ilay ionthe
Table Onthe Hiouse,the Delhi High
Ciourt(Amendment), Bill, 1980,as
passedbyRajyaSabha,

CALLING ATTENTlON TO MAT-
TER OF URGENTPUBLICIMPOR-

TANCE

R!>PORTED MURDER OF THREE MIZORAM

GOVERNMENT OFFICIALS BY MNF

INSURGENT,S

SHRI HANNAN MOLLAH(Ulube-
'cia): 1calltheattentiio-niofthe Mi-
nister iofHiome AffairstiothefiollioW-
ing matter iofurgent publicImpiort-
anceandrequestthat he may make
'Istatementthereion:---,
"Repiorted murder iofthree Mizio-

ram Giovernment iofficialsby the
M.N.F.insurgents at Shilliongion
thenightiof13June, 19BO,fiolliow-
ingthe"Quit Niotice" servedion
thenion-Miz-iosintheState.

THE MINISTER OF STATE IN
THE MINISTRYOFHOMEAFFAIRS'
(SHRI YOGENDRA MAKWANA):
Sir,acciordingtio-infiormatiionreceiv-
edfriomthe Giovernmentiof Mizioram,
twioarmed miscreants suspected tio
bebeliongingtio Mizio'Natiio-nalFriont
(MNF),'2nteredthe cio-mmionresi-
dence iofthreenion-Mhioemplioyees,
namely AJlaudinChiowdhury, Supply
~nspectioT; Mahibur Rehman, Peion,
Electricity Department; and Miohd.
Jamir Laskar, Overseer,PWDatLun-
glaiin Mizioram,ionthenightiof13th
June, 19BO. Theyrepiortedly asked
theseI~mp'lioyeesastio whytheyhad
niotleft Mizioramever»after"Quit
Mizioram Niotice".Theirhands were
thentiedupthey were madetiolie
diownandtheirnecks werecut with
adaio,a daggerlike sharp imple-


